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Central Administrative Tribunal

Principal Bench

OA-l35D/go

New Delhi, the I8th i^archj 1996

Hon'ble Shri A.U, Haridasan, Uice Chairman(3)
Hon'ble Shri R,K. Ahooja, " l^ember (A)

Sh.Oagannath Prasad AqDarual
S/o Late Slji, P.3, Aggarual
R/o 769, Sector U Pushpa Vihar
m Road, New Delhi-17. .. ' Applicant

(Advocate; Sh, U3 Bisht )

versus

1, Secretary,
Plinistry of Defence,
Neu DeIhi,110011,

2, Engineer-in-Chief's Branch,
Kgshmir House, DHQ P.O.
Neu Delhi, 110011,

(AdwBCate:Sh. VSR Krishna)

ORDER (Oral)

Respondents

Hon'ble Shri A.U; Haridasan, \yC(3)

In this OA the applicant has prayed

for a number of reliefs. Uhen the case came up for

final hearing Shri Bisht, Id, counsel for the applicant

submitted that by order dated 4.9,95 a^d subsequently the

reliefs claimed in sub-paragraphs 8,1 to 8,5 have been

granted to the applicant by the respondents. He submitted

further that the application may now be closed giving

liberty to the applicant to seek relief at paras 8.6

either by intervention during the Full Bench hearing,

i n-±.he rR 1 i e F nnlitmn or by filing an application separately,

Ld. counsel for respondents agrees that the OA in regards

to relief from 8,1 to 8,5 having become infructuous,

the same xa elosed granting liberty to the applicant to

seek relief claimed in para 8.6 either by intervention

in' Full Bench or by filing a separate case. ^r
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There is no order as to costs.

( R.K. Ahooja )
rtembejv^A )

(A.v. Haridasan)
Vice Chairman(3)


